IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \0\
PRINCIPAL BEWCH, NEW DELHI
* ox W

O.A. NO.29C2/1991 DAT= OF DECISICN : 06.03.92
MS. K.FP. SARDJIINI - » o APPLICANT
»JS .
U OD ¢lIo & HA\].L{ » Py .Lﬂ:SPO :\DEI\I[S
CORAM

SHAL J.P. 5AdARMa, HOW'BLE LEMBER (J)

FCR THE APPL ICANT .- NONE

FOR THE =RESPO.CENTS .« .SHAL J.C. MaDAN, PRC XY
“OUNseL FO] SHAI

1. hether Reporters of lo€al Dapers may be allowed
to see the Judgement?

2. To be referred to the Reporter or not?
ORDER (OHAL)

3hri B.Krishnan earlier aope ared for the oplicant,
but he is not present today. The applicant was orcered to
be evicted from the ocremises, which she~Was occuoying
after the cancellation of the allotment, by the £state
Officer under Section 5 of the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971 by the orcer dt.27.5.9].
The aopeal against this order before the learned District
Judge, Delhi was also dismissed on 25.11.91. When the
aopeal was dismissed, she moved an aoplicstion for retaining
the premises for one more month. The applicanﬁfilgd this
Original Application for the - relief that the a;plicant may

be allowed to retain the premises allottec to her while she
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was posted as .ember of the Foreign Exchange Regulation

Act Board, Ministry of Law and Justice. In the reliefs,

'she claimed that she may be only allowed to retain the

premises upto 31.7.92. An ex-parte stay was granted in
¥avour of the applicant, but that was vacated by a Division
Bench by the order dt.24.12.91. The dpplicant assailed this
order before the Hon'ble Supreme Court in SLP and the

SLP was dismissed by the orcer dt.26.12.§l. It was
specifically mentioned in the order of the Hon'ble Supreme
Court that the épplicant shall not be evicted till 31.1.92.
Thus the prayer, she has desired in the Criginal Application

cannot now be granted even if she is present to contest

the application ss the Hon'ble Supreme “ourt allowed her

only to retain the allotted premises till 31.1.92. In

view of this, the Original Applicstion has' become

infructuous and is disposed of accordingly as cdismissed with
(J.P. SinRMA)

EMBER (J)
C6.63.92

cost on the parties.




